
THE CENTRAL ADMINISTRATIVL TRIBUNAL, ALAHABAD 

O.A. Nu 795/92 

V. K. P ndey • • • Applicants 

V s. 

Union o India 6 of-rs 	... 	Respondents. 

Hon. Mr. Justice S.K. Dhaon, V.C. 

H 	 A M 

( y Hon. Mr. Justice S.K. Dhaon, HI.C.) 

0 A, No. 794/92 aid O.A. No, 795/92 invslve 

lama/ ontroversies and, therefore, they co be 

commenl disposed of by a common order. In both the 

! 
tam, he applicants are posted as Inspector 	Excise 

in the istritt of Go akhouresemewhere at the border of 

ih

U.P. a Bihar and bo have been transferred. Hence 

these a plicationa. 

Beth the appl nts have contained that they have 

been tr nsferred in d ',regard of certain guide-lines. 

Para 21 of the said g ide-lines provides that in case 

of into -collectorate transfer, the representation 

should 	made to the rinciple Collector Kanpur within 

i  

7 days f the receipt 
l 
 f the transfer order and thereafter 

the Pri iple Collector
\ 
 shall decide the representation 

and tom ideate his deci ion within 15 days to the 

officer (moaned. 	) 

••••2 
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We a a not inclined to interfere with the orders 

of k the tr nsfer at this stags. However, it is open 

to the appl cants to sake representations to the officer 

concerned a Kanpur. If this is done within a period of 

10 days fro now, the applicant shall not be transferred 

outside the district of Gorakhpur till their represents- 

tioniere d posed of. 

Witt these directions. those applications are 

disposed o finally. 

Meal) r (A) 	 Vice Chairmen 

Allehabed 

Dt. 29.6.9 
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hL iiiMINISTHATIVL ThIbLNAL, ALAHALAL ELNCH THL CENTh 

U.h. N-794 of 1992 
k 

c4.  Nc}9-  J). 1191 	k 

0R.A. Upachyaye 

f 0 V 4_ Povi c\ 

• • • A2idiCa n _e 

°1)>V bw-A- t .ERs- E 9>,ld  

4 J4 Hon. 	Mr. S.K. 	Dhaon, 

D.A. 	Nc. 	794/92 	and L.A. 	No. 	79S/2 invc lye 

ak.„LA1. 

simile 	cdntroversies ane, therefore, 	they ca• 	bc 

gdmoon-ly disposed of by a common °roar. In 	both 	the 

cases, 	tE 	apelicants 	are 

I 

posted as 	Superintentent Excise 

J cwel 2,41:4,  E 
,din the Dilsurict 	of 	Gcrakhpurtsomewhere at the 	border 	of 

U.F. and Bihar and both have been transferred. Hence 

these ap4lications. 
.;• 

Co3h the a licants have contained that they nave 

been tra slurred in disregard of certain guide-linss. 

Para 21 f the said guide-lines provides that in case 

of inter;dollectorte transfer, the reprls:ntation 

should b made to the Principle Collector KEnpur within 

  

7 dais cf the rcciipt of the trans 	order any tHereafter 

tht Prin4iple Collector shall decide the representation 

and con-,flnicatc hio ( cioien 	 days tc 

Dili° 	cncernc 

Union Jf Indic 	Lthero Reseoneentc. 

Hon. 

Hon 

Mr. 

Mr, 

Juszict 	S.K. 	OnEcin, 

K. 	Libeyyri e 	A.h. 

V.E. 



We ttrt: not inelirt,t to interfere with th1 orders 

or h the trinsfer at this sta: . HoL:e. t.-.r, it is orcn 

tc the a p p l icants to pHtk:: 	 ions to the office: 

ttnornct L:t Kam.:ur. 	If 	it cont Lithin a veriod of 

tee ap iccrnt 5 :11 not .2,e t ransferrer  

c utsioc 	Ostrict cf 	 till t:Eir ref.rcsciptu- 

iem are otsposac of. 

With these directions, these atTlications arc 

iaresed o°f 

Nt`ebis r (it; 
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Allahabad 

Dt. 29.6.92 


